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IN THE CENTRAL ADMIUISTRATIVE TRIEBUIIAL, JAIFUFR BENCH, JAIPUR.

0.A.No.351/96 | Date of order: 11.11.1996
Miss.Bhagwati Madhyan : Applicant

Vs.
1. Union of India through Secretary Minis gtry of Industry,

-

Deptt. of Industrial Developmeni, Vigyvan Bhawan, MNew

Delhi.
2. Pushpendra Rai, Chief Contvoller of Explosives, Deptt.

of Ezplos=ive, NMagpur.
3. Chief Controller of EBxplozivss, Daptt. of Explosives

(North Circle), Agra.

[

4. Mr.A.S.Ghoshal, Joint Chizf Controllzr of Explosives

office of Chief Concroller of Explosives, Aqra.

5. The Joint Chief Contveller of Bxplosives, Norih Circle,
Deptt. of Explocives, Faridabad.
6. Dy.Chief Contvaller <f Brplosivez, Deptt. of Explosives,

453, Adarshnagar, 20 Dukan, Jaipur.

oo Respondents
Mr.Shiv Kumar : Counsel for applicant
Mr.Asghar EKhan - EBEriefhelder of Mi.M.Rafiq counsel for

respondents.
CORAM:

Hon'ble Mr.0.P.Sharma, Admihistraﬁive Member.
PER HON'BLE MR.O.F.SHAFMA, ADMINISTRATIVE MEMBER.

ion under Sec.l9 of the Administrative

Tribunale Acc, 1285, Miss Bhagwati Madhyan, has prayesd that the
respondents may bs dirsctzd to give the applicant peosting at

Faridabad on the post of Assziscant forthwith as posts of

2. The facts of the case as =stated by ths applicani are
that she joined the Depariment of BxplosiveSundeyr the Ministry
of Industry, Govt. of India, in 1977 and earnzd further
promotions. Vide Anﬁx.A4 Aated 25.5.95, opiione wzre called for,
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6. We have heard the lezarnsd counsel for the applicant and
have peruzed the material on rvecord. The applicant had
initially given hey opkion for poeting eonly at Faridabad but
later-on zhe accepted her posting at Jaipur. No Jdoubt a
Jovarnment servant Jdoszs rot have & right ©o be posted to the
place of his or her choice. Ii is for ths adminiztrative
anthorities toe decide. what place of posting should be given to
2 rarticular employze having vejard £o th: administrative
conziderationg. However, if posis of Azsisztant, a5 concendzd by
thez applicant, are still lying vacant at Faricab=c_and there ars
no persons fenior to the applicant eithzr claziming the said
post or who ave to be offered this pozit, the respondents'n 2.2,
5 and € are directed to consider whziher thez applicant can be
Jiven 3 pe3ting ac Pavidakad having reganrd to the

administvative exigencies. They =shall considsr the matter
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a pericd of two wmonths after veceipt of a copy of this
ordzr and alac sznd a saital ply ©o the applicant on

conaidervation of the matter in accordance with the akove

7. The 0.A ztandzs disposed of at the stage of admizsion yigh

(O0.P. haz:a)

Administraktive Membef.



